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 “That  leave  be  granted  to  introduce  a

 Bill  to  provide  for  the  payment  of

 compensation  by  the  State  to  citizens
 or  their  dependants  for  injury  suffered
 and  damage  to  property  in  the  course
 of  civil  disturbance  or  riot.”

 The  motion  was  adopted.

 SHRI  G.  S.  BASAVARAJU  :  ।  introduce
 the  Bill.

 16,02  brs.

 PREVENTION  OF  INSULTS  TO

 NATIONAL  HONOUR  (AMENDMENT)
 BILL  1987—-Conid.

 (Amendment  of  section  2,  etc.)

 MR.  DEPUTY  SPEAKER  :  Now,  further

 consideration  of  the  motion  moved  by  Shri
 ”.  N.  Nanje  Gowda  on  the  27th  February,
 1987.  Shri  Shantaram  Naik.

 SHRI  SHANTARAM  NAIK  (Panaji) :
 Mr.  Deputy  Speaker,  Sir,  this  Bill  is  the
 most  welcome  Bill  because  it  seeks  to  restore
 the  national  honour.  The  Prevention  of
 Insults  to  National  Honour  (Amendment)
 Bill,  1986  seeks  to  amend  or  insert  a  clause,

 namely  clause  4  which  says  :

 **
 4.  Notwithstanding  anything  contained

 ia  any  other  law  for  the  time  being
 10  force,  any  person,  who  is  seaten-
 ced  for  committing  an  offence  as

 provided  under  section  2  or  section
 3  of  the  Act,  if  recommits  the

 offence,  he/she  shall  be  deprived  of

 his/her  right  to  vote  or  contest  any
 election  to  any  local  body,  Legisla-
 ture  of  a  State  and  to  Parliament.”

 MR.  DEPUTY  SPEAKER  :  Sir  sec-
 tion  2  of  the  principal  Act  reads  :

 “Whoever  ia  any  public  place  or  in  any
 other  place  within  public  view  burns,
 mutilates,  defaces,  defiles,  disfigures,
 destroys,  tramples  upon  or  otherwise

 brings  into  contempt  (whether  by
 words,  either  spoken  or  written,  or  by
 acts)  the  Indian  National  Flag  or  the
 Constitution  of  India  or  any  part
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 thereof,  shall  be  punished  with  impri-
 sonment  for  a  term  which  may  extend
 to  three  years,  or  with  fioe,  or  with
 both.”

 MR.  DEPUTY  SPEAKER  :  Sir,  section
 3  says:

 “-Whoever  intentionally  prevents  the

 singing  of  the  Indian-National  Anthem
 or  causes  disturbance  to  any  assembly
 engaged  in  such  singing  shall  be  punis-
 hed  with  imprisonment  for  a  term
 which  may  extend  to  three  years,  or
 with  fine,  or  with  both.’

 Now,  the  provisions  of  this  Act,  as  they
 stand,  are  very  diluted  or  very  meagre.  They
 do  not  meet  the  need  of  the  day.

 (interruptions)

 The  provision  only  says,  ‘“‘whoever

 intentionally  preventsਂ  the  singing  of  national
 anthem  can  be  punished  by  virtue  of  this
 section.  Therefore,  our  colleague  has  sought
 to  amend  this  provision  to  make  compulsory
 imprisonment  for  those  who  are  violating  this

 provision.  I  have  also  given  a  notice  of  a
 similar  Bill  io  this  House  which  is  rather
 exhaustive.  Io  my  Bill  which  ।  proposed  to

 introduce,  I  have  sought  to  insert  a  clause
 which  will  make  singing  of  National  Anthem

 compulsory  from  per-primary  to  the  higher
 secondary  stage  10  all  the  scheols  throughout
 the  country,  at  the  beginning  of  each  class.

 My  Bill  for  which  notice  has  been  given,
 contains  this  provision.  Another  provision
 which  ।  seek  to  make  is  this  :  apart  from

 making  tt  compulsory  in  the  school,  it  also

 provides  for  a  notification  for  the  Govern-
 ment  to  issue  from  time  to  time  as  to  when
 the  singing  of  national  anthem  should  be
 made  compulsory,  That  notification  gives  a
 sort  of  loverage  for  the  Government  in  that
 as  and  when  government  wants,  it  can  issue
 notification  and  as  and  when  Government

 wants,  it  can  withdraw.  This  leverage  is  there
 in  the  second  Clause  which  I  want  to  include.

 Firstly  we  must  do  this,  In  all  educa-
 tional  institutions,  from  the  pre-primary  to

 secondary  stage,  we  should  make  it  com-

 pukory.

 Secondly,  we  have  to  respect  our  national

 symbols,  national  honour,  at  all  costs,
 People  who  have  sacrificed  for  this  land,
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 have  not  sacrificed  simply  for  somebody  to

 come  and  defile  our  national  honour  and

 our  national  emblem.

 Mrs.  Gandhi  used  to  say  while  referring
 to  Our  nationa)  flag  that  it  15  net  just  a  piece
 of  cloth  and  nobody  should  consider  it  as  a

 piece  of  cloth.

 In  the  same  way,  national  flag  and
 national  anthem  Should  be  dear  to  us  in  811
 conditions

 Today  we  see  tn  many  public  functrons—
 as  our  colleague  Mr  Amitubh  Bachchan  has

 suggestcc  during  the  course  of  a  discussion
 in  the  House  under  Rule  193.0  on  national
 emblems—our  Ashuka  Chakra  even  on  the
 number  plate  of  Ray  Bhavan  car.  1  ।  8

 place  for  Ashoka  Chakra,  Ashoka  emblem,
 to  be  shown?

 द

 In  some  public  functions  and  tn  Govern:

 ment  tunctions,  |  have  seen  Ashoka  Stambha

 being  used  on  crockery  of  the  Goverument,
 on  pilates,  on  saucers,  and  on  napkins,  which

 we  just  rub  after  using  it.  1  will  bring  it

 one  day  and  show  you,  This  is  not  where

 our  Ashoka  Sthambha  and  national  emblem

 should  be  put.

 The  Bill  is  not  exhaustive;  it  only  seeks
 to  enhance  the  punishment;  keeping  the  crux

 as  it  is.

 It  is  a  welcome  Bill  because  it  creates  an

 atmosphere  whercby  we  all  decide  to  honour
 with  full  strength  our  national  honour  and

 national  emblem.

 (Translation)

 SHRI  VIRDHI  CHANDER  JAIN

 (Barmer)  :  Mr.  Deputy  Speaker,  Sir,  I

 welcome  the  Bill  presented  by  Hon.  Shri

 Gowda.  We  have  to  make  efforts  to  maintain
 our  national  unily  and  integrity  and  in  view
 of  the  emergence  of  the  terrorist  and  com-
 muna!  forces  in  the  country,  it  has  become

 all  the  more  necessary  to  pay  attention  to
 this  issue.  In  our  country  there  are  different

 languages,  dialects  and  people  but  there  is

 unity  in  this  diversity  and  our  National  Flag,
 National  Anthem  and  our  Constitution  are

 essential  to  maintain  this  unity.  If  these  are
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 attacked  in  any  way,  it  would  mean  an  Insult
 to  our  nation,  an  insult  to  the  honour  of  our
 nation.  The  Supreme  Court's  judgement  in

 regard  to  the  students  of  Kerala  that  they
 can  act  according  to  their  own  religion  and
 conscience  and  there  should  be  no  compulsion
 for  them  to  sing  the  National  Anthem  is  pot

 Proper.  We  censure  such  a  judgement  and
 we  want  that  if  necessary  amendment  should
 be  made  in  the  constitution  to  change  this
 decision  for  it  could  have  a  very  bad  effect,

 Secondly,  our  National  Flag  is  also  not  get-
 ting  due  respect.  The  terrorists  are  shouting
 Khalistan  slogans  and  are  working  from
 inside  the  Golden  Temple  and  are  posing  a

 great  challenge  to  our  country’s  unity  and
 integnty.  The  Private  Member's  Bull  pre-
 sented  by  Hon.  Shri  Gowda  has  provisions
 for  three  years  sentence.  I  want  the  sentence
 to  be  more  stringent.  There  should  be
 provision  for  hfe  imprisonment  tn  such
 cases.  If  life  imprisonment  is  not  provided
 and  severe  punishment  ७  not  given  then
 everyone  will  have  to  think  over  the  situa-
 tion.  (interruptions)

 [English]

 SHRI  AJAY  MUSHRAN  (Jabalpur) :
 They  should  be  hanged.

 {  Translation)

 SHRI  VIRDHI  CHANDER  JAIN:
 There  are  several  provisions  fot  hanging  for
 different  crimes.  Provision  18  there  to  deal
 with  treason.  It  would  be  betterto  provide
 for  life  imprisonment  or  for  ten  years
 imprisonment.  ।  is  important  to  amend  the
 Jaw  in  order  to  maintain  the  unity  and  integ-
 rity  of  the  country.  The  former  Chief
 Minister  of  Tamil  Nadu  alongwith  the
 Members  of  his  pasty  tore  a  copy  of  the
 Constitution.  Hind:  is  our  National  language.
 Yet  they  do  not  respect  it.  Hindi  has  been

 accepied  as  the  National  Language.  The
 whole  nation  has  accepted  it,  Still  copies  of
 our  Constitution  are  being  burnt  and
 National  Language  is  not  being  honoured  by
 them.  Such  a  situation  cannot  be  allowed  to
 continue  in  this  country  and  in  order  to
 control  it,  stern  action  should  be  taken.  The
 Central  Government  should  presen;  a

 necessary  Bill  and  necessary  amendment
 should  be  made  in  the  Constitution  so  that
 due  respect  is  shown  to  our  Nationa!  Flag
 and  our  National  Anthem.  We  pay  tribute
 to  those  leaders  and  workers  who  sacrificed
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 their  lives  for  this  country's  freedom  and  for

 this  flag.  We  have  to  maintain  this  indepen-

 dence.  In  order  to  maintain  that,  it  is

 essevtial  to  protect  our  Constitution,  National

 Flag  and  our  National  Anthem.  With  these

 words  1  support  this  Motion.

 DR.  G.S.  RAJHANS  (Jhanjharpur)  :

 Mr.  Deputy  Speaker,  Sir,  1  think  that  in  the

 last  two  or  two  anda  helf  years  there  has

 never  been  a  Private  Member's  Bil}  better

 than  this  Bill,  Today  there  is  a  crisis  and

 restlessness  in  the  whole  nation  on  the  issue

 of  our  unity  and  integrity,  We  are  not

 comprehending  that  the  people  who  want  to

 destroy  our  unity  and  integrity,  are  doing  so

 much  harm  to  the  nation.  ।  feel  very

 surprised  at  times  When  ।  find  that  the

 school-going  children  are  not  interested  in

 watching  serials  like  ‘Ramayana’  on  the  7.  ४.

 They  are  not  interested  in  knowing  about

 their  own  culture.  They  want  to  watch  foreigo

 serials,  Our  society  is  drifling  away.  The

 new  generation  has  no  desire  to  know  as  to

 what  is  Our  culture  and  our  legacy.  ।  was

 reading  the  other  day  that  in  Japan,  people
 with  a  new  culture  are  emerging  who  are  not

 aware  as  to  what  difficulties  their  forefathers

 had  to  face  during  the  Second  World  War,

 The  people  these  used  to  work  hard  for  14

 10  18  hours  daily  in  the  fields  and  in  the

 factories  and  that  too  on  only  one  meal  a

 day.  That  society  was  drifting  away.  That

 is  why  the  Japanese  Government  has  made

 this  rule  that  115  people  would  be  acquainted
 with  their  history  and  culture.  The  singing
 of  National  Anthem  has  been  made  compul-
 sory  before  starting  any  public  function  and

 also  in  schools  and  colleges  where  it  must  be

 sung  before  the  commencement  of  regular
 studies.  The  treason  is  that  the  society  has

 become  so  affluent  that  people  have  forgotten
 as  to  what  difficulties  their  forefathers  bad  to
 face.  They  think  that  the  affluenee  which

 they  are  enjoying  today  was  always  there,  In
 order  to  make  them  realise  es  to  bow  the

 people  made  sacrifices  for  the  affluence  which

 they  have  today,  this  measure  has  been

 adopted.  I  would  say  that  our  new  genera-
 lion  is  also  not  aware  of  the  price  which  the

 country  had  to  pay  in  order  to  achieve  inde-
 pendence  or  the  price  which  we  are  paying
 today  to  maintain  the  unity  of  the  country.
 In  order  to  awaken  this  feeling  in  our  people
 itis  essential  to  honour  and  to  show  respect
 to  our  National  Flag  and  other  National
 symbols.  During  the  days  of  emergency  when
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 the  National  Anthem  was  sung  in  any  cinema

 hall,  people  used  to  stand  up  and  sing  it  till

 it  ended.  The  principle  of  process  of  learning

 of  buman  nature  is  that  when  we  repeal  a

 thing  by  association  of  ideas,  this  feeling

 comes  as  to  why  it  has  been  so.  We  sing,

 ‘Punjab,  Sindh,  Gujarat,  Maratha’.  Why  do

 we  say  these  words  ?  When  we  worship  we

 say  have  offered  water  from  the  river  Ganga,

 the  Narmada  etc.,  whereas  it  is  all  symbolic.

 When  we  mix  waters  of  other  rivers,  we  say

 we  are  offering  to  God  the  water  of  all  rivers

 of  India.  Our  forefathers  must  have  thought

 somethiog  about  nations)  integration.  Our

 unity  and  integrity  is  so  greatly  threatened

 today  83  ithas  never  been  before,  at  least

 since  we  became  independent.  Hence,  citizen-

 ship  of  those.  who  insult  our  national

 symbol,  |  think,  should  be  cancelled.  They

 have  no  right  to  continue  as  citizens  and  they

 must  be  so  punished  that  others  may  learn

 as  to  what  can  happen  if  insults  of  this  kind

 are  hurled.  Burning  the  Constitution  is  not

 merely  burning  of  some  pieces  of  paper  but

 it  is  playing  with  the  feelings  of  70  crores

 of  people  Therefore,  severe  punishment
 should  be  awarded  to  those  who  burn  our

 Constitution  or  even  a  part  of  it.

 |  would  like  to  submit  one  or  two  more

 points.  Many  years  ago,  when  ।  was  still  थ

 boy  and  was  studying  in  a  school,  ।  saw

 that  in  an  incident  of  firing  at  Patna,  many
 students  were  killed.  The  enraged  students

 burnt  the  National  Flag.  The  situation
 deteriorated  and  late  Pt.  Nehru  went  there.

 The  students  thought  that  Pt.  Nebru  would

 demand  a  judicial  inquiry  into  the  incident

 and  would  reprimand  those  who  were

 responsible  for  firing,  Instead,  Pt.  Nebru

 told  sternly  that  he  was  not  prepared  to  talk

 with  those  wbo  bad  burnt  down  the  flag.
 When  the  students  protested  that  this  flag
 was  nothing  except  a  piece  of  cloth,  Panditji
 said  that  for  him  it  was  the  symbol  of  the

 whole  nation.  In  the  midst  of  lakhs  of  people
 he  said  that  be  can  never  tolerate  avy  insult

 to  the  flag  and  that  he  was  not  prepared  to

 compromise  on  this  issue.  Then  those  people
 understood  the  importance  of  that  piece  of

 cloth.  Since  then  this  piece  of  cloth  is  being
 shown  full  respect.  It  is  as  important  for
 us  85  is  our  own  life.  Rather  it  is  dearer  to

 us  than  our  own  fife.  If  we  do  not  respect
 ourselves  then  who  would  respect  us.  Hence,
 I  would  say  that  by  bringing  this  Bill,  Shri

 H.  ”.  Nanje  Gowda  has  done  a  laudable
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 work  and  I  fully  agree  with  him  that  those

 who  insult  national  honour  and  nationa)

 symbols  should  be  awarded  the  severest

 punishment  The  Government  should  bring  a

 Bill  which  should  provide  for  compulsory

 singing  of  the  Nationa]  Anthem  in  all  the

 schools  and  colleges  and  before  commence-
 ment’of  any  public  function.  Those  who  do

 Hot  join  in  the  singing:  of  the  National

 Anthem  should  be  given  severe  punishment.
 Until  this  feeling  is  inculcated,  the  people
 will  not  understand  as  to  what  is  the  impor-
 tance  of  this  nation  ?

 A  lot  can  be  said  about  this  Bill.  It  is
 not  the  only  national  symbol.  There  are  other

 symbols  as  well  which  are  insulied  in  the

 country.  The  symbol  is  symbol  whether  it  -

 the  flag,  Constitution  or  anything  else.  ।

 represents  our  sentiments  and  all  these  senti-

 ments  should  be  protected.  Our  National
 Anthem  is  not  merely  a  poem  written  by
 Rabindranath  Tagore  or  a  song  from  Bengal
 but  it  belong  to  the  entire  country.  I  remem-

 ber,  when  on  an  earher  occasion,  discussion
 took  place  in  this  House  on  this  subject  some
 of  the  Hon.  Members  had  very  clumsily  said
 that  Gurudev  Rabindranath  Tagore  had

 written  this  song  to  glorify  some  British

 emperor;  but  there  can  nothicg  be  far  from

 truth.  Gurudev  did  not  write  this  song  10

 glorify  or  to  eulogise  sumeone,  On  the  cont-

 rary,  be  bad  created  this  song  for  the  people
 of  this  country  and  that  was  why  during  the
 freedom  struggle  the  song  was  on  the  lips  of
 the  people  in  every  household.  Therefore,
 the  National  Anthem,  ‘Jan  Gan  Man

 Adhinayakਂ  or  the  National  Song  ‘‘Sujlam
 Suflam  Matayaj  Sheetlam’’,  must  be  given
 full  honour  as  they  had  been  instrumental  in

 getting  country’s  freedom.  I  would  say  that
 the  practice  of  singing  the  Nationa]  Anthem
 at  the  end  of  .the  film  shows  in  the  cinema

 bails  and  before  and  after  the  T.  V.  pro-

 grammes  should  be  restored.

 *SHRI  G.  S.  BASAVARAJU  (Tumkur):
 My  Deputy  Speaker,  Sir,  Iand  my  friend
 Shri  H.  N.  Nanje  Gowda  have  brought  this
 Bill  with  some  specific  and  very  important
 objectives  Recently  some  school  students  in

 *The  speech  was  originally  delivered  in
 Kannada.
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 Kerala  refused  to  sing  National  Anthem  and
 the  Supreme  Court  has  also  given  its  judge-
 ment  in  this  regard.  Therefore,  we  thought
 that  it  is  very  essential  to  bring  such  a  Bill
 for  consideration  in  this  august  House.

 Even  after  40  years  of  our  independence
 Ido  not  know  how  many  of  our  people
 show  due  respect  to  our  National  Anthem
 and  National  Flag.

 The  decisions  of  courts  and  the  attitude
 of  some  educational  institutions are  really
 shocking.  In  fact,  this  is  a  great  threat  to

 our  democracy.  Out  of  our  population  of  75
 crorer  I  do  not  know  how  many  know  the
 National  Anthem.  Even  now  I  remember  my
 college  days  wheo  I  was  studying  for  my
 science  and  law  degrees.  We  were  coming
 before  ”1  O’Clock  and  used  to  sing  the
 national  anthem  before  entering  cur  class
 rooms.  The  present  trend  of  some  of  the
 educational  institutions  is  different.  From

 primary  schools  to  colleges  tt  appears  that

 nobody  is  bothering  about  our  national
 anthem.  The  teaching  staff  also  do  not  take

 any  toterest  in  inspiring  nor  ensure  that  the
 students  sing  the  nationa)  anthem  and  sbow
 due  respect  (o  our  national  symbols.  We  are

 achieving  success  after  success  in  modern

 technologies  but  we  have  failed  to  enthuse
 our  younger  generation  about  the  values  of
 life.  The  father  of  the  nation,  Mahatma

 Gandbi,  Swamy  Vivekananda  and  other

 great  leaders  bad  showed  us  the  path.  Un-

 fortunately  the  present  tendency  is  not  folluw
 the  path.  I  therefore  want  to  say  that  it  must
 be  made  compulsory  for  all  our  citizens  to

 sing  national  anthem  once  ir  a  day  Earlier,
 national  antbem  was  played  in  cinema  halls
 and  in  other  important  functions.  These  days
 national  anthem  is  not  played  or  sung  in
 most  of  the  functions  When  national  anthem
 is  sung  in  some  functions,  some  people  bend
 their  beads  and  keep  mum.  They  think  thal
 there  would  be  great  loss  if  they  open  their
 mouth.

 Our  national  poet  Rabindranath  Tagore
 wrote  our  anthem  ‘“Janaganamannaਂ  with

 the  main  objective  of  awakening  the  people
 and  to  inspire  them  about  the  greatness  of

 our  country,

 One  of  my  friends  while  speaking  on  this

 Bill  said  that  14  years  imprisonment  should
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 be  awarded  to  a  person  who  does  not  show
 due  respect  to  the  national  symbols.  I  go  a

 step  further  and  say  that  the  punishment
 should  be  made  more  stringent.

 Four  months  ago  ह  saw  a  person  perhaps
 a  peon  working  in  a  Government  office

 carrying  a  bag.  That  person  in  fact  had
 converted  the  national  flag  into  a  bag  to  carry
 vegetables  and  other  things  I  took  the  bag
 from  him  and  told  him  that  be  should  never
 dishonour  the  national  symbols.  The  House

 perhaps  knows  that  there  are  some  people  In
 our  country  who  do  not  know  which  colour
 of  our  national!  flag  should  be  on  top  while

 hoistingit.  Hence,  it  is  very  essential  for  us
 to  inculcate  ।  sense  of  respect  in  the  minds
 of  our  people  about  our  national  symbols.
 This  process  of  inculcation  should  start  from
 the  pre  primary  schools  and  both  the  teachers
 and  the  parents  have  to  take  this  responsi-
 bility  in  promoting  it,

 Shri  Shantaram  Naik  just  noW  narrated
 how  the  Ashoka  Chakra  is  misused  in  the
 Government  office  and  in  other  fuuctions.
 We  should  never  allow  such  things  to  happen
 at  least  in  future.

 Diing  the  celebrations  like  Independence
 uay  and  Republic  day,  officials  go  on
 picnic  or  to  cinema.  Many  of  them  do  not
 attend  the  national  functions  Many  of  us
 take  keen  interest  in  some  religious  festival
 even  though  it  is  likely  to  create  some
 disturbances  among  people  spend  lakhs  and
 lakhs  of  rupees  to  elebrate  some  regional
 festivals.  Why  don’t  they  take  the  same
 pridein  celebrating  the  national  functions.  It
 is  horrible  to  note  that  some  members  of  this
 august  House  also  went  to  the  extent  of

 Preaching  the  boycott  of  the  Republic  day
 celebrations.  Such  persons  have  no  right  to
 Stay  in  this  country  and  they  should  be
 deprived  of  their  citizenship.

 ड

 The  national  comes  first  and  the  rest  of
 the  things  like  religion,  region,  etc.  come
 Text  Therefore,  we  have  to  realise  this

 esponsibility  and  to  build  up  a  responsible
 Seneration.  Teachers,  parents,  and  all  other
 responsible  persons  of  our  society  should  to
 build  a  strong  nation,

 This  Bill  has  very  laudable  objectives  and

 hence,  leommend  the  Bill  for  the  kind
 Consideration  of  this  House,
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 I  thank  you,  Sir,  for  giving  me  this  oppor-
 tunity  to  speak  on  the  vital  issue  and  with
 these  words I  conclude  my  speech.

 SHRI  GIRDHARI  LAL  VYAS  (Bhil-
 wara):  Mr,  Deputy  Speaker,  Sir,  ।  rise
 to  support  the  Bill  seeking  amendment  to  the
 Prevention  of  Insults  to  National  Honour
 Acl,  1971.  This  is  a  very  important  Bill  and
 the  Government  should  pay  full  attention
 to  it.  The  law  as  it  exists  sow  is  so
 ineffective  that  no  action  has  been  taken

 against  anyone  under  it  till  today.  The
 Government  should  take  such  cases,  which

 put  the  national  honour  at  stake,  very
 seriously,

 The  existing  law  provides  imprisonment
 upto  2D  years  for  insulting  the  Netional
 Honour,  National  Anthem  and  the  Natibhal

 Flag.  Have  you  tver  called  to  see  what

 Punishment  has  been  provided  in  other
 countries  for  those  who  cause  insult  to  the
 National  Honour,  National  Anihem  and  the
 National  Flag ?  Have  you  ever  studied  it  ?

 There  are  several  countries  where  the  person
 violating  such  a  law  is  either  shot  dead  or  is

 hanged.  There  are  a  number  of  provisions
 In  those  countries  and  stringent  laws  are

 there  in  this  regard.  But  back  home,  we

 see  that  the  provisions  are  quite  flabby.  Till

 date  you  have  not  filed  any  case  relating  to

 this  law  before  any  court.  Therefore,  I  want

 that  the  Government  should  awake  in  the

 right  earnest  and  should  enact  such  a  legisla-
 tion  under  which  such  people  are  dealt  with

 sternly.

 The  people  of  India  had  to  struggle  for

 years  to  uphold  the  dignity  of  this  Nationa)

 Flag.  For  how  long  did  the  foreign  powers
 tule  this  countey  ?  The  Muslims  ruled  us,
 the  Britishers  ruled  us  and  it  was  after  4000

 years  of  slavery  that  we  achieved  inde-

 pendence  and  adopted  our  National  Flag.
 You  might  have  read  thatin  olden  times

 people  used  to  lay  their  lives  in  wars  to

 protect  the  honour  of  their  flag.  They  saw  to
 it  that  the  flag  kept  aloft  even  in  the  face
 of  builets  and  bombs.  Falling  down  of  flag
 meant  great  insult  to  it.  Our  ancestors
 suffered  a  lot  to  protect  the  houour  of  the
 National  Flag  and  to  hold  it  bigh.  It  was
 under  these  circumotance  that  our  country
 attained  freedom.  Today  when  we  are

 striving  hard  to  maiotain  the  integrity
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 of  our  country,  the  Government  should  show
 firmness  to  maintain  the  honour  of  the

 National  Flag  The  Bill  that  has  been

 brought  forward  in  the  House  to  maintain
 the  honour  of  the  National  Flag  is  not  com-

 plete  in  itself.  The  Government  should  bring
 forward  a  comprehensive  legislation  for  this

 purpose.  The  legislation  so  enacted  should

 provide  for  a  death  penalty  to  the  one  who
 causes  insult  to  the  National  Flag.  As  long
 as  you  do  not  make  this  kind  of  provision
 and  arouse  a  feeling  among  the  people  for
 the  National  Flag.You  cannot  protect  its
 honour  fully.

 The  same  is  true  of  our  National
 Aothem.  A  provision,  should  also  be  made
 to  maintain  the  honour  of  the  National
 Anthem.  Ido  not  koow  for  what  reasons
 the  Supreme  Court  bas  given  such  a  verdict,
 although  the  Judges  of  the  Supreme  Court
 are  also  the  citizens  of  this  country  and  they
 too  might  be  having  the  same  amount  of

 respect  for  the  National  Anthem.  The
 Government  should  amend  the  Constitution
 in  such  a  way  that  it  is  brought  out  of  the
 purview  of  the  Supreme  Court  or  any  other
 court  to  deliver  judgements  leaving  it  to  the
 sweet  will  of  a  person  to  sing  or  not  to  sing
 the  National  Anthem  Therefore,  you  should
 bring  forward  an  amendment  to  the  Con-
 stitution  so  that  no  such  verdict  is
 pronounced.

 Just  now,  an  Hon.  Member  has  said  that
 some  agitated  people  even  tore  the  Constitu-
 tion.  We  have  witnessed  such  scenes  in  the

 Parliament,  State  Legislatures  and  at  other

 places.  They  insult  the  Constitution  by  such
 acts.  It  is  indeed  a  matter  of  shame  for  us
 if  somebody  causes  insult  or  shows  disrespect
 to  the  Constitution,  which  our  Constitution
 makers  had  framed  so  painstakingly.  There-

 fore,  stern  action  should  be  taken  against
 such  person,  howsoever  highly  placed  he  may
 be.  He  should  not  be  spared.

 What  is  needed  today  is  that  we  should
 make  such  arrangements  in  the  rural  areas,
 ।  the  schools  and  other  places  whereby  the
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 people  could  understand  the  significance  of

 the  National  Anthem  and  mav  sing  it.  This

 you  can  do  through  the  mass  media  like

 Radio,  Television  etc.  They  should  be

 educated  in  such  a  way  that  they  may  be

 prepared  to  sacrifice  themselves  for  maintain-

 ing  its  honour,  as  has  been  said  by  a

 great  poet,"’  Jhunda  Uncha  Rahe  Hamara".

 Tha  intention  of  the  poct  behind  these  lines

 was  that  we  must  be  prepared  to  sacrifice

 even  our  lives  for  the  protection  of  the

 honour  of  our  Nationa!  Flag.

 There  are  a  number  of  persons.  One  such

 Hon.  Member  being  in  the  Parliament,  who

 had  given  acall  to  boycott  the  Republic

 Day  This  is  highly  shameful  I  would  request
 the  Hon.  Home  Minister  that  citizenship  of

 such  a  person  should  be  terminated  and  he

 should  be  expelled  from  the  Parliament.

 Some  stern  action  must  be  taken  against
 him.  This  is  not  good  that  there  are  persons
 who  while  living  in  India  give  a  call  for  the

 boycott  of  the  Republic  Day  of  the  country
 Such  dangerous  persons  are  a  potential  threat

 to  the  country.  They  also  pose  a  danger  to

 the  unity  and  integrity  of  our  country.  Such
 8  situation  has  got  to  be  tackled  firmly.  All

 those  persons  belonging  to  his  society  who

 supported  his  call  should  be  dealt  with

 sternly.  Fortunately,  there  were  some  right

 thinking  people  who  got  over  the  situation.

 Otherwise  it  would  have  caused  a  great  insult
 to  the  country  and  we  would  have  had  to

 hang  our  head  in  shame.  Stern  action  should
 be  taken  against  such  persons  who  create

 lawlessness,  But  1  regret  to  say  that  no

 action  has  so  far  been  taken  agaiast  them.
 It  was  because  of  this  that  we  opposed  him

 today  also  and  did  not  allow  him  to  intro-

 duce  his  Bill.  Such  people  should  not  speak
 in  Parliament  and  their  voice  should  not  be

 heard  outside  the  Parliament  also.  Whate-
 ver  he  did  was  wrong  and  if  थ  wrong  thing
 is  uttered  in  the  public,  it  is  bound  to  be

 misused  It  was  in  this  context  that  we

 deliberately  rejected  his  private  Member’s
 Bill  whereas  no  Private  Member's  Bill  is

 generally  rejected  ।  would  like  to  tell  the

 Hon,  Home  Minister  that  lainiency  will  not

 work  in  such  cases.  A  firm  action  should  be

 taken  against  such  persons  The  persons
 with  such  communal  feelings  keep  a  soft

 corner  for  other  countries.  As  is  a  saying  in

 Marwari  ‘Maal  khaye  maarti  ka  geet  gaye
 Beere  ka”.  They  are  jiving  in  India  but

 their  loyalty  ‘ies  elsewhere.  Such  persons
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 should  be  dealt  with  firmly  so  that  they  do
 not  get  a  chance  to  play  with  the  unity,

 intergrity  and  honour  of  the  country.  They
 should  not  be  given  any  chance  to  play  with

 the  Constitution  of  our  country.  ।  hope,  you
 will  make  some  definite  provision  in  this

 regard,  Under  the  leadership  of  ovr  Prime

 Minister,  Shri  Rajiv.  Gandhi,  the  country
 has  grown  stronger  during  the  fast  two  years
 and  under  his  Jeadership  you,  being  the

 incharge  of  Home  Ministry,  will  bring  for-

 ward  such  a  legislation  which  wouids  streng-
 then  the  unity  and  integrity  of  the  country
 9a  the  one  hand  and  would  render  the  trai-

 tors  weak  on  the  other  hand  so  that  nobody
 could  dare  indulge  in  such  an  actin  future.

 With  these  words,  1  support  this  Bill  and
 conclude.

 {English}

 SHRI  UTTAM  RATHOD  (Hingoli) :
 Madam  Chairperson,  1  rise  to  speak  on  the

 Bill  introduced  by  Mr.  Nanje  Gowda  800

 Mr,  Basavaraju,  both  of  whom,  I  am  told

 have  left  the  House.

 Luckily,  for  us,  we  are  discussing  this

 Bill,  excepting  Mr.  Pandey,  all  of  us  were

 born  during  the  British  period  or  during  the

 national  struggle  that  was  on.  Naturally,
 when  such  8  verdict  comes  from  the  supreme

 body—the  supreme  Court—one  feels  a  हट

 uncomfortable,  ।  feel,  the  Supreme  Court

 has  miserably  failed  in  avoiding  to  look  at

 the  duties  that  have  been  enumerated  in

 Article  516  in  Sub-Clause  (a)  which  is  as

 follows :

 “to  abide  by  the  Constitution  and

 respect  ideals  and  institutions,  the

 Nationa]  Flag  and  Nations!  Anthem,”

 हू  wish,  all  those  who  want  or  who

 desire  to  have  the  citizenship  of  this  country
 must  abide  by  this  and  nobody  should  be
 made  an  exception.

 Barlier  also,  so  many  people  have  spoken
 about  the  sacrifices  that  were  rendered

 during  the  national  struggle,  especially  in

 Protecting  the  national  flag.  |  know,  when
 we  accepted  a  secular  democracy,  we  also

 Visualised  that  there  would  be  a  sense  of

 tolerance  among  all  the  communities  that
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 live  in  this  country.  But;  suddenly  we  find

 certain  people  are  developing  a  typical
 sentimentalism  about  some  of  the  things
 which  may  disrupt  the  integrity  of  this

 country.  So,  asa  democratic  country,  as  a

 secular  country,  it  is  our  responsibility  to

 explain/to  our  people  not  to  create  an

 atmosphere  which  will  disturb  the  trother-

 hood  in  this  country.

 Again,  in  Article  SIA,  you  will  find  that

 in  the  duties,  we  have  mentioned  :

 **(e)  to  promote  harmony  and  the  spirit

 of  common  brotherhood  amongst  all

 the  people  of  all  religions,  linguistic,

 regional  and  all  that.”

 Giving  new  concession  is  dangerous,

 If  we  do  anything  now,  Iam  afraid,  we

 may  hurt  the  feelings  of  the  other  cammuni-
 ties  and  it  may  lead  to  very  bad  incidents.

 -  it  is  also,  we  have  had  maby  communal

 tensions  and  many  communal  riots  in  this

 country  before  partition.  Subsequently,  we

 did  not  have  many  of  them.  But  recently,

 we  have  found  that  there  is  a  trend  all  over

 to  assert  identities  in  such  a  way  that  the

 whole  unity  of  this  country  will  be  disrupted.

 That  is  why  1  say  that  we  should,  all  of  us,

 see  that  a  sense  of  tolerance  is  developed,

 and  we  sboutd  all  abide  by  certain  principles

 which  bind  us  together.  These  duties,  sccor-

 ding  to  me,  are  the  real  provisions  in  our

 Constitution  which  guarantee  the  keeping

 together  people  of  this  country.

 Madam,  tell  me  one  instance  where  a

 citizen  in  Russia  can  show  disrespect  to  the

 principies  that  have  been  enshrined  in  their

 Constitution.  Show  me  a_  single  instance

 where,  in  the  United  Kingdom,  a  citizen—

 whether  he  is  a  man  from  Malaysia  or  India—

 can  show  disrespect  to  its  national  emblems-—-

 1.  6.  a  man  who  has  accepted  the  citrzenship

 of  a  country  cannot  take  chances  like  that,

 When  we  speak  of  personal  freedom  and

 all  that,  should  we  not  try  to  learp  something

 from  those  countries  2  Here,  1  remember  one

 incident  :  at  the  time  when  I.  ”.  A.  had

 come  back  to  India,  Pandit  Ji  appeared  in

 the  court  on  behalf  of  INA  aad  pleaded  for

 them.  Unfortunately,  the  same  Pandit  Ji

 could  not  do  justice  to  the  INA  personnel,
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 Lord  Mountbatten  intervened  and  told  Pandit
 Ji:  ‘Those  people  who  have  disobeyed  and
 broken  the  discipline  of  the  Army,  should
 not  be  considered  for  re-employment  in  the

 Army.”  Pandit  Ji  accepted  that  advice.  There
 are  certain  disciplines  in  every  department,
 which  are  to  be  accepted  by  all  of  us.  At
 that  time,  I  had  also  felt  very  bad  about  it.
 It  had  hurt  many  people.

 A  onicely-written  Bengali  book  tells  us

 what  are  the  feelings  ofa  Muslim  genth  man

 who  had  fought  with  INA,  but  who  had  to

 go  back  to  Lahore  i.e  what  he  fee!s  about
 this  country,  about  Subhash  Bose  and  about
 the  struggle  they  had  waged  But  discipline
 had  to  be  maintained,  and  Pandit  Ji  had

 accepted  this  principle  50  alto  न  national

 life,  we  will  have  to  have  some  sort  of

 discipline,  and  every  one  of  us  should  abide

 by  it.

 Today,  whoever  asks  for  concession,  gets
 them.  It  may  please  the  person  for  the  time

 being,  but  it  is  going  to  take  us  in  the  wrong

 direction,  and  it  will  go  against  the  national

 interests—all  of  us  Indians  have  to  accept
 this.

 Where  are  those  Muslim  freedom  figh-
 ters  2  Is  it  not  an  irony  of  fate  that  the
 Mustims  who  had  thought  that  we  would
 have  one  united  India  have  been  forgotten  7
 We  do  not  have  their  statues  We  do  not
 have  anything  to  speak  about  their  sacrifices.

 We  speak  about  change  of  heart  Pecple
 who  were  with  the  British  all  of  a  sudden
 have  become  nationalists.  We  say  it  is  a
 change  of  heart.  This  may  be  a  change  of
 heart.  but  I  must  say  that  those  who  believe
 in  it,  have  also  an  ungrateful  heart,  because
 they  have  forgotten  the  sacrifices  of  those
 people.

 On  this  occasion,  1  will  say  that  Article
 51  of  the  Constitution  should  be  accepted
 in  letter  and  spirit,  and  implemented  by
 Government.  Otherwise,  we  are  afraid  that
 we  are

 |
 in  the  wrong  direction,  a  direc-

 tion  which  will  not  allow  us  to  retain  or
 even  enjoy  the  fruits  of  freedom,  for  which
 Our  forefathers  have  sacrificed  so  much.
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 [Translation]

 SHRIMATI  USHA  CHOUDHARI

 (Amravati)  :  Madam  Chairman,  ।  support
 this  Bill.  When  Shri  Rathod  and  Shri  Vyas
 were  speaking,  ।  was  feeling  that  we  have
 reached  8  point  when  it  has  become  essential
 to  bring  this  Bill  in  the  House  and  to  request
 the  Government  to  take  some  effective  steps
 in  this  regard.

 During  discussion  on  the  Bil],  on  the  one

 hand  I  was  feeling  glad  that  we  are  discussing
 a  subject  which  will  enbance  our  feelings  of

 nationalism  and  on  the  other  hand,  [  was

 feeling  unhappy  as  to  why  we  have  reached  a

 stage  where  it  has  become  necessary  to  brirg
 this  Bill  7

 ।  do  not  want  to  indulge  in  criticism  but
 we  can  sce  that  religion  has  become  so

 important  in  the  lives  of  Indian  people  and
 we  tend  to  concentrate  so  much  in  our

 particular  religious  ceremonics  that  it  auto-

 matically  becomes  a  part  of  our  lives  and  it
 influences  our  personal  lives  to  such  an
 extent  that  we  become  emotional  whenever
 the  question  of  religion  comes  up  before  us.
 After  independence,  rehgion  fas  become  so

 important  in  our  lives  that  we  mingle  rel  gion
 and  national  unity  and  we  forget  that  all  our
 rivers  of  different  faiths  lead  to  the  same
 ocean  of  unity,  We  must  remember  that.  al!

 religions  lead  to  the  same  ultimate  aim  We
 have  forgetten  these  ideals  toduy.  That  is

 why  fu  damentalism  ।८  increasing  and  fechngs
 for  na!  onal  integration  are  vaunbrp  day  ty
 day.  Txat  is  why  we  are  discussing  this  Bull

 seriously  today.

 Two  or  three  points  have  been  raised
 here  today,  I  do  not  want  to  repeat  them.
 There  are  many  such  schools  and  colleges
 which  run  on  the  basis  of  religion,  caste
 and  community.  In  such  schools  we  find
 that  prayers  are  held  in  the  name  of  a

 particular  religion.  We  should  control  such
 activities,  ।  am  not  saying  that  we  should

 disrespect  religion,  Iam  saying  that  children
 must  be  taught  the  value  of  national  integra-
 tion  as  well  I  remember  an  incident  which
 can  serve  as  an  example  of  the  unity  of  the

 country  I  hail  from  a  village  called  Yavali
 Shahid.  There  9  people  became  martyrs  in

 one  day  There  was  8  sixteen  year  old  bey
 in  that  village  who  had  never  gone  to  any

 school  and  had  never  been  told  ebout  the
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 importance  of  national  integration  nor  had
 be  read  about  the  importance  of  National
 Anthem  and  National  Song  in  any  book,
 The  Britishers  killed  eight  people  and  as  each
 one  fell,  the  National  Flag  was  taken  by
 another  before  it  could  fall  on  the  ground.
 This  was  all  being  watched  by  that  16  year
 old  jad  from  a  certain  distance.  He  was  think-

 ing  that  the  flag  could  not  be  allowed  to  fall
 on  the  ground  and  ran  to  take  hold  of  it  and
 become  a  martyr  while  doing  so.  Many  such
 incidents  have  occured  in  our  country.  |
 want  to  emphasise  that  such  things  were  in
 the  atmosphere  of  that  time.  In  that  atmos-

 phere  every  person  wanted  to  respect  the
 Nationa!  Flag  and  the  Nationa!  symbols.  We
 demand  for  the  creation  of  the  same  atmos-

 phere  once  again.  We  hold  ourselves  res-

 ponsible  for  being  unable  to  recreate  that

 atmosphere.

 ।  want  to  submit  that  such  emotional

 incidents  sbould  be  a  part  of  the  syllabus.
 The  children  al  present  are  not  acquainted
 with  the  importance  of  the  national  integra-
 tion.  Unless  their  feelings  are  inspired  it  will

 nat  be  of  much  use.  Such  incidents  which

 occured  during  our  struggle  for  independence,
 the  deeds  of  our  common  people,  the

 sacrifices  made  by  our  ordinary  folk  in  their

 own  villages  and  locainties  for  the  freedom

 and  vorty  of  the  country  and  for  protecting
 our  national  symbols  like  National  Anthem

 et.  should  be  included  in  the  syllabus  and

 should  be  translated’  into  every  regional

 languoge  so  that  the  message  is  conveyed.
 It  will  have  a  good  effect.

 Madam  Chairman,  I  Support  the  punish-
 ment  which  has  been  proposed  but  would

 like  to  submit  that  there  are  many  such

 people  in  the  hilly  areas  and  in  the  rural

 areas  who  have  never  had  the  opportunity
 to  stand  up  on  hearing  the  National  Anthem

 in  any  celeberation  and  who  are  also  not

 familiar  with  the  National  Anthem.  They
 should  be  familiarised  with  the  Anthem

 through  Television  and  other  media.  1  would
 also  like  to  submit  that  in  the  village  where

 9  or  10  people  had  become  martyrs  and  also
 in  other  parts  of  the  country  where  hundreds
 and  thousands  of  people  had  sacrificed  their

 lives,  whenever  representatives  of  the

 Government  or  administration  are  requested
 to  visit  the  place,  they  do  not  have  time  to

 do  2  and  show  complete  neglect.  Provisions
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 for  punishment  of  such  people  should  be
 there  who  though  hold  important  positions
 in  the  administration  yet  neglect  such  places
 and  have  no  regard  for  national  unity.

 With  these  words  I  support  this  Bill,

 SHRI  K.  0.  SULTANPURI  (Shimla)  :
 Madam  Chairman,  ।  support  the  Bill  intro-
 duced  by  the  Hon.  Member  in  the  House.
 So  far  as  national  unity  is  concerned,  our
 late.  Prime  Minister,  Shrimati  lodira  Gandhi
 sacrificed  her  life  for  it.  As  regards  the  issue
 of  the  minority  community  and  whether  it
 should  be  allowed  to  open  its  own  schools
 and  impart  the  type  of  education  that  it
 prefers,  even  if  it  has  anti-nationa]  ovetooes,
 ।  want  to  submit  that  this  should  not
 happen.

 During  our  struggle  for  independence,
 the  people  worked  unitedly.  But  today  such
 elements  have  come  forward  who  speak  for
 the  disintegration  of  this  couotry.  That  is
 why  they  want  such  education  in  the  schools
 and  universities.  Some  people  have  attempted
 to  burn  our  National  Flag.  Many  have
 opposed  the  provisions  in  our  Constitution
 regarding  Hindi.  They  have  tried  to  show
 that  Hind:  is  being  forcibly  imposed  upon
 them,  But  it  is  mot  (rue.  The  framers  of  our
 Constitution  had  unanimously  adopted  Hindi
 as  our  Nationa!  Language.  Various  languages
 like  Hinds,  English,  Punjabi,  Tamil,  Telegu,
 Malayalam,  Oriya  etc  are  spoken  in  our
 country  and  every  regional  language  is
 accorded  due  respect.

 (Englisa]

 MR.  CHAIRMAN  :  Just  one  minute.

 The  time  allotted  for  this  छिपा  is  already
 ove:  There  are  four  more  Hon.  Members,
 1<  it  the  opinion  of  the  House  that  we  extend
 the  time  by  another  half-an-hour  ?

 SEVERAL  HON.  MEMBERS:  One
 hour.

 MR.  CHAIRMAN  :  All  right.

 17,00  brs.

 (Translation)

 SHRI  K.  0.  SULTANPURI  :  1  want  to
 submit  that  our  Hoo.  Lady  Member  Shrimati
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 Usha  Choudhari  bas  said  that  our  National

 Anthem  has  not  reached  the  interiors  of

 our  hill  areas.  it  is  not  correct.  Our  border
 areas  which  include  some  hill  areas  as  well

 and  also  Punjab  have  played  a  vital  role  in

 our  struggle  for  independence.  The  people
 of  these  areas  have  sacrificed  everything
 while  singing  the  National  Anthem.  Even  10

 Andaman  and  Nicobar  area  our  Sikb

 brethern  laid  down  their  fives  for  attaining
 freedom  of  the  country.  Choudhary  Sundar

 Singh,  who  has  also  been  a  freedom  fighter
 and  had  accompanied  us  to  that  area,  and

 we  saw  there  a  photograph  of  Baba  Prithivi

 Singh  Azed  depicting  how  he  spent  his  days
 in  exile  Similarly  in  our  districts  of  Mandi

 and  Shimla,  masy  people  were  awarded  life

 imprisonment  and  they  sang  the  National

 Anthem  to  their  death  The  communal  forces

 which  are  trying  to  weaken  the  path  showo

 by  our  leaders  should  be  fought  individually
 as  well  as  on  the  religions  front.  We  should

 fight  such  forces  collectively.  Those  elements

 which  are  not  concerned  about  the  welfare

 of  the  nation  should  be  elemimated,  Only
 when  these  anti-national  elements  cease  to

 exist  in  our  country,  can  our  nation  really

 prosper.  This  Motion  is  very  good  and  we

 would  like  to  give  a  call  to  all  our  country-
 men  to  become  one  to  maintain  the  unity
 and  integrity  of  the  country.  The  communal
 elements  which  are  determined  to  indulge  in

 communal  activities  must  also  do  some

 introspection.  With  these  words  ।  support
 the  Motion.

 SHRI  MANOJ  PANDEY  (Bettiah) :
 Madam  Chairmen,  ।  support  the  Bill  brought

 by  Hon.  Shri  3016  Gowda.  No  other  thing
 is  more  important  for  the  nation  than  our

 national  honour,  The  earler  speakers  have

 submitted  as  to  why  has  it  become  necessary
 to  bring  this  Bill.  It  is  a  very  important

 subject.  During  the  last  few  years  we  have

 witnessed  a  situation  in  which  the  number

 of  such  persons  have  increased  who  have

 tried  to  attack  the  honour  of  the  country.
 The  most  regretful  thing  is  that  educated

 people  occupying  high  positions  insult  our

 National  Anthem  which  is  an  attack  on  our

 national  hononr  and  our  press  gives  them

 much  importance  and  we  also  discuss  about

 it  here.  This  is  an  unfortunate  situation.

 There  is  a  background  of  all  the  symbols  of

 pational  honour,  which  had  been  built  by
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 our  forefathers  and  if  somebody  ignores  that
 for  some  reason,  then  he  is  the  greatest
 enemy  of  the  society.  ।  personally  feel  that
 those  persons  should  be  dealt  with  strictly
 who  cause  injury  to  our  national  honour.
 I  do  not  think  that  those  persons  thinking
 will  be  changed  by  penalising  them  with
 some  time  and  sending  them  to  jail  for  a
 few  years.  It  is  in  itself a  process  and  this
 process  is  continuing  before  us.  For  the  last
 several  years  these  people  have  burt  our
 sentiments  and  there  is  also  some  organisa-
 tion  behind  it.  We  know  who  is  responsible
 internally  and  externally  for  this.  They  play
 8  major  role  in  inciting  them.  I  want  to  say
 this  thing  for  the  reason  that  it  is  very
 distressing  situation  and  it  becomes  a  matter
 of  more  concern  when  an  ex-chef  Minister
 also  talks  of  changing  the  National  Anthem.
 They  hurt  national  honour  in  leu  of  2
 negligible  pleasures.  If  this  type  of  atmos-
 phere  15  created  in  the  country  it  will  be  a
 very  disturbing  situation,  Here,  all  of  us  are
 discussing  this  Bill,  but  we  are  gradually
 forgetting  the  sentiments  lying  hidden  in  its
 background,  the  sentiments  which  our  fore-
 fathers  inculcated  in  us,  The  main  thing
 today  15  that  we  go  on  hurting  our  National
 Anthem  or  our  national  emblem  or  other
 thing  of  nauonal  henour  and  after  making  a
 mention  of  this  in  some  newspapers  we
 forget  all  about  it.  The  most  unfortunate
 thing  15  that  a  number  of  our  organisations
 anc  institutions  have  acted  in  undesirable
 manner  but  we  have  been  ignoring
 them  so  far,  treating  them  to  be  minor
 things  I  would  Ike  to  emphasise  tbut  ;t
 ig  not  an  ordinary  crime;  it  is  a  bigger
 crime  than  stealing,  committing  dacoity  or
 murder.  If  the  Constitution  provides  for
 hfe  imprisonment  for  a  murder,  then  I  feel
 that  the  criminals  committing  such  crimes
 should  be  given  much  more  punishment.
 With  these  words,  I  conclude.

 SHR]  KEYUR  BHUSHAN  (Raipur) :
 Madam  Chairman,  The  Bill  introduced  by
 Sbri  Gowda  is  a  very  important  one  keeping
 आ  view  the  country’s  present  situation,  The
 administration,  the  ordinary  citizen  and  the
 entire  nation  should  think  about  it.  So  far
 as  ।  can  understand,  wherever  the  question
 of  disrespect  to  the  Constitution,  to  (06

 country,  to  the  national  honour,  to  the
 National  Anthem,  to  the  National  Flag,  to
 the  Republic  Day  or  Independence  Day
 comes  up,  it  is  not  an  ordinary  thing  beca-



 ”  Prevention  of  Insults  to  PHALGUNA  22,  1908  (SAKA)  Prevention  of  Insults  to  314.0
 National  Honour  (Amds,)  Bill,  ”7

 use  it  isalla  deliberate  and  well  planned
 conspiracy.  If  you  travel  throughout  the

 country  and  see  from  Kanyakumari  to

 Kashmir,  you  will  not  find  this  type  of

 sentiments  anywhere.  Since  the  day  we

 achieved  Independence,  there  has  been  a

 resurgence  of  nationalism  in  us  and  nationa-

 lism  is  becoming  stronger  and  stronger.  Then,
 where  from  this  voice  is  coming  ?  You  should

 analyse  this  voice.  You  will  clearly  find  that

 it  is  the  conspiracy  of  those  traitors  who

 want  to  disintegrate  the  country  001  only
 from  within  the  country  but  also  from  out-

 side,  ।  is  only  the  result  of  their  couspiracy.
 It  should  not  be  taken  lightly.  Whenever

 there  has  been  a  conspiracy  to  indulge  in

 disruptive  activities  in  the  country,  every
 time  it  has  been  done  in  the  name  of  religion

 only.  All  of  us  know  that  whatever  may
 be  the  region,  it  does  pot  teach  to  disip-

 tegrate  any  country  and  whenever  there  has

 been  a  conspiracy  in  this  country,  it  has  been

 successful  only  in  the  name  of  religion.
 History  is  the  witness  that  we  have  always
 considered  the  nation  above  religion.  You

 study  any  religion,  you  will  find  that  the

 religion  always  comes  to  the  fore  in  protec-
 ting  the  country.  You  study  Islam  or  any
 other  religion,  ।  had  the  opportunity  to  study
 them  to  some  extent  and  1  found  everywhere
 this  very  thing  that  the  i:eligion  is  meant  for

 uplifting  the  country.  You  wil)  find  this  thing
 everywhere  in  Hinduism  that  religion  is

 meant  for  protecting  the  country.  You  study

 Gurugtanth  Sahib  also,  you  will  find  in  the

 entire  Book  that  religion  is  meant  for  buil-

 ding  and  protecting  the  nation.  Then  why
 these  people  use  religion  for  dividing  the

 country  into  pieces.  In  the  history  also  you
 will  Gnd  this  very  thing  that  never  before  the

 Britishers,  religion  was  utilised  in  disinteg-

 rating  the  country  or  dividing  it  into  pieces.
 You  may  study  the  Mughal  period  or  the

 period  when  Hindu  Kings  held  the  reign  of

 administration,  this  thing  bad  never  bap-
 pened  before  in  the  empire  of  Akabar  the

 Great,  we  find  that  all  the  religions  flourish-
 ed  like  flowers  in  the  garden.  The  battle

 between  the  last  Mughal  emperor  and  the
 Britishers  took  place  in  which  a  number  of

 soldiers  sacrificed  their  lives.  They  died  as

 martyrs,  but  no  religion  came  in  their  way,
 all  fought  against  the  Britishers  unitedly.
 Thereafter  the  British  Raj  was  established  in
 our  country  and  we  all  worked  against  it

 unitedly  in  the  freedom  Movement  and  made

 sacrifices  unitedly.  They  knew  it  that  if

 India  achieved  independence  following  the
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 same  old  principles,  what  would  be  the
 position  of  the  World  and  the  imperialists.
 They  knew  that  if  India  remained  united  it
 would  emerge  asthe  apostle  of  peace  and
 would  become  a  great  nation.  Therefore,
 when  they  found  that  the  situation  was
 going  out  of  their  control,  they  started  cons-
 piring  and  they  conspired  to  disintegrate  the
 country  by  fanning  the  communal  feelings.
 Today  also,  the  voice  that  is  being  raised  is
 the  voice  of  those  selected  few  imperialists
 who  want  to  create  chaotic  conditions  by
 spreading  communal!  riots  here.  For  this,
 some  programme  should  be  framed.  Firat  of
 all,  we  have  10  make  such  an  arrangement
 that  as  and  when  we  find  that  disrespect  is
 being  shown  to  the  national  symbols,  we
 should  stop  that  instantly.  Ihave  ehume-
 rated  6  or  7  things  before  you.  Similarly,
 the  institutions  being  renin  the  name  of
 religion,  specially  the  educational  institutions,
 may  be  by  Hindus,  or  Muslims,  Sikbs  or
 Christian,  some  restrictions  should  be  impos-
 ed  on  them  because  they  teach  fundamenta-
 lism.  Why  should  we  tolerate  it?  Why
 should  we  recogrise  them.  We  should
 casure  that  po  aid  is  given  to  those  religions
 which  do  not  teach  secularism,  which  do  not
 have  the  feeling  of  secularism.  We  should
 derecognise  them.  Further,  if  any  religion
 is  at  all  to  be  taught  that  we  will  teach.
 We  will  teach  common  teachings  of  all  the
 religions  in  our  schools  and  colleges.  We
 will  oppose  those  who  are  trying  to  take  the
 country  towards  communalism,  in  every  field.
 At  the  same  time,  it  is  my  submission  that
 such  a  syllabus  should  be  adopted  in  which
 feelings  of  secularism  are  reflected.

 *SHRI  CHINTAMANI  JENA  (Bala-
 tore}:  Madam  Chairman,  at  the  outset
 ।  thank  you  for  giving  me  the  opportunity  to

 speak.  I  would  like  to  speak  in  my  mother

 tongue  Oriya  for  which  I  have  given  notice,

 Madam  Chairmam,  Hon.  Member  Shri

 H.  N.  Nanje  Gowda  has  moved  the  Preven-
 tion  of  Insults  to  National  Honour  (Amend-
 ment)  Bill.  ।  rise  to  speak  a  few  words  in

 support  of  this  Bill,  Shri  Gowda  bas  brought
 forward  this  Bill  before  the  House  while  the

 country  is  passing  through  a  very  critical

 moment.

 *The  speech  was  origisally  delivered  in

 Oriya.



 315  Prevention  of  Insults  to
 National  Honour  (amdt.)  Bill,  87

 {Shri  Chintamani  Jena)

 As  you  koow  madam,  India  is  a  Secular

 country.  People  of  different  religion  live  in
 this  country.  They  speak  different  languages
 and  dialects  but  they  are  all  lodians  and  it  is
 our  first  and  foremost  duty  to  preserve  the

 unity  and  integrity  of  India.  We  give  duc

 regard  to  our  national  flag  and  national
 anthem.  But  it  1s  regrettable  that  some

 people  out  of  their  sheer  madness  are  trying
 to  disintegrate  the  country.  They  are  show-

 ing  disrespect  to  our  national  antheme.  Many
 people  have  sacrificed  their  lives  to  get  our
 freedom.  Under  the  leadership  of  Netaji
 Subhash  Chandra  Bose,  the  Azad  Hind  Fay
 was  formed  to  get  Our  tadependence  Many
 people  have  laid  down  their  lives  for  tbe
 national  flag  and  for  upholding  our  national
 anthem.  But  today  Madam,  very  unfortu-
 nate  incidents  are  taking  place  in  the  country.
 Though  ।  do  not  wish  to  discuss  the  ruling
 of  Supreme  Court,  but  |  shall  be  failing  in

 my  duty  if  Ido  not  express  my  view  with

 regard  to  the  ruling  about  national  anthem.
 ।  think  people  occupying  bigh  position  im  the

 country  should  think  many  times  before

 giving  opinion  on  a  vital  issue  fike  national

 anthem,  beeause  it  creates  tension  in  the
 minds  of  our  people.

 Madam,  our  late  Prime  Minister  Smt.

 Indira  Gandhi  and  our  present  Prime  Munis-
 ter  Shri  Rajiv  Gand:  has  made  it  very  clear
 that  there  would  be  no  compromise  on  the
 issue  of  insult  to  our  national  honour.  Some
 msd  people  do  not  know  that  they  speak
 and  what  tbey  think.  They  do  not  know  how
 their  activities  hurt  the  sentiments  of  the

 people.  Our  Prime  Minister  and  Hon

 Speaker  have  also  made  their  stand  very
 clear  on  this  issue.  lam  sure  the  Hon.
 Minister  of  State  for  Home  Affairs  who  is

 present  in  the  House  will  assure  us  in  his

 reply  that  he  will  take  necessary  action

 against  the  people  who  dishonour  our  national

 flag  and  national  anthem.  In  this  con-
 text  ।  would  like  to  quote  :  Clause  4  of  the

 Bill.  I  quote  :

 “Notwithstanding  any  thing  contained
 in  any  other  law  for  the  time  being
 enforced,  any  person,  who  is  senten-
 ced  for  commiting  an  offence  as  pro-
 vided  under  Section  2  or  Section  3  of
 the  Act,  if  recommits  the  offence,  he/
 she  shall  bo  deprived  of  his/her  right  to
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 vote  or  contest  any  election  to  any
 local  body,  legislature  of  a  State  and
 to  Parliament.”

 I  would  like  to  suggest  that  in  place  of

 be/she  shall  be  deprived  of  his/her  right  to
 vote  to  contest  election  ta  any  local  body,
 legislature  of  a  State  and  to  Parliament  it
 should  be  made  that  his/her  citizenship
 should  be  withdrawn.”  This  is  my  sugges-
 tion.  1  hope  this  House  will  agree  to  iacor-

 porate  my  suggestion.  Because  mee

 mMprisoament  or  fice  is  not  sufficient  for  such

 persons.

 The  House  ”  aware,  that  we  speak  in
 favour  of  making  Hinds  as  our  National

 jJanguage.  There  15  8  Jot  of  hue  and  cry  on
 this  issue.  Many  Hon.  Members  are  very
 critical  of  making  Hind:  as  our  National

 language  Our  Prime  Minister  has  made  it

 very  clear  time  and  again  that  Hind:  will  oct
 be  imposed  on  the  non-  Hind:  speaking  peo-

 ple.  Constituton  bas  accord:d  =  recogrition
 to  Hind:  as  a  national  languege  Our  first
 Prime  Minister  Pandit  Jawaharlal  Nehru  at
 the  time  of  framing  the  Constitution  had
 also  clearly  5810  that  Hind:  will  not  be  impo-
 sed  on  the  nen  Hind:  speaking  pec  ple.
 Despite  811  this,  some  people  arc  burning  the
 Constttution  as  only  a  mad  person  can  do.
 The  main  intntion  of  those  people  ”  to  mis-

 guide  our  innocent  people  and  thereby  creste
 some  wrong  impression  10  their  minds  ।

 request  the  Government  to  be  very  cautious
 of  such  people.  1  am  grateful  to  our  Prine
 Minister  who  bas  said  that  tbe  action  would
 be  taken  agaimstsuch  people.  The  dishonour
 to  our  Constitution  cannot  be  tolerated.  He
 has  assured  that  a  legtslation  will  be  intro-
 duced  if  necessary  to  fully  ensure  the  honour
 of  our  national  anthem.  The  unity  and

 integrity  of  the  nation  should  be  preserved
 at  any  cost.  Irequest  the  Munoisterto  take

 necessary  steps  in  this  regard.  A  comprehen-
 sive  Bill  should  be  brought  forward  before
 th.s  House  by  the  Government  as  early  as

 possible.  I  would  like  to  say  a  word  about
 Ashok  Chakra  which  is  our  nationa)  ambiem.
 ।  have  observed  that  in  many  functions  parti-
 cularly  4ं  $-Star  hotels  paper  napkins  with
 Ashok  Chakra  symbol  printed  on  them  are

 being  used  to  rul  hands  after  cating  refresh-
 ment  etc.  This  is  really  reprehensible  ।

 hope  Hon.  Minister  will  seeto  it  and  take

 some  steps  ;  that  national  emblem  should
 not  be  printed  on  paper  napkins.
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 Madam,  s8  you  know  our’s  is  a  secular
 country  and  nobody  ip  this  country  has  any
 right  to  interfere  in  other's  religion.  Despite
 this  provision  in  our  Constitution  some

 people  are  mixing  politics  with  religion  and
 are  indulging  in  activities  which  is  a  threat  to
 the  unity  and  integrity  of  our  country.
 Therefore  ।  request  the  Minister  to  be  very
 careful  of  such  people  and  take  necessary
 action  against  them.

 With  these  words  1  support  the  An  end-

 men}  Bill  and  conclude  my  speech.

 [Engitsh]

 THE  MINISTFR  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS

 (SHRI  CHINTAMANI  PANIGRAH)):
 Madam  Chairman,  1  must  thank  honourable
 Shri  Nanje  Gowda  for  bringing  forward  this
 Bill  in  this  House  which  has  highlighted  and
 has  reflected  the  thought  and  the  feelings  of
 our  entire  nation  over  this  incident  of  show-

 ing  dishonour  to  our  National  Anthem.

 Madam,  this  House  and  the  country  are
 one  in  this  regard  with  the  sentiments  of  the
 Hon  Members  and  also  the  sentiments

 expressed  in  this  House  are  the  sentinients
 all  over  the  country.

 Madam,  ।  also  share  the  noble  and  patrio-
 tic  sentiments  of  our  Hon,  Members  who
 have  participated  in  this  debate  today,  like
 5011  Shantaram  Naik,  Siri  Virdhi  Chander
 Juin,  Dr.  Rajhbans,  Sbri  Basavaraju,  Shri

 Vyas,  Shri  Uttam  Rathod,  Shrimati  Usha

 Choudhari,  Shri  Sultanpuri,  Shri  Manoj
 Pandey,  Shri  Keyur  Bhushan  and  our  last
 speaker,  Shri  Jena.

 Madam,  before  ।  say  anything,  I  would
 say  that  this  has  been  so  much  discussed  in
 this  House,  |  must  only  quote  what  the
 Prime  Minister  has  said.  I  hope  no  one  can
 better  express  the  feeling  that  the  Hon.
 Ptime  Minister  has  expressed.  The  Hon.
 Prime  Minster  said  :

 ‘These  symbols  in  -  sense  embody  the
 soul  and  the  spirit  of  the  nation.

 They  sre  and  they  must  be  sacred  to
 us.  And  they  are  an  integral  part  of
 our  freedom,  of  our  unity.  They  have
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 come  out  of  freedom  struggle.  They
 are  symbol  of  free  India  today."

 1  hope,  there  is  no  better  expression  than
 the  words  of  Hon.  Prime  Minister.  Therefore,
 Madam,  there  is  no  question  of  any  com-

 promise  on  such  थ  vital  issue  like  this  and
 the  Government  is

 filly  seized  of  this  matter.
 ।  am  only  reminded  of  one  great  saint,  the
 greatest  revolutionary  of  our  time,  Sir
 Aurobindo  who  has  said  :  As  individuals
 have  souls,  so  also  the  nation  has  its  8001,
 And  as  the  soul  of  individual  cannot  be
 divided  and  the  soul  is  immortal,  similarly,
 the  nation’s  sou]  is  immortal.  And  _  these
 symbols  represent  the  sou!  of  tbe  nation—
 not  only  the  soul,  but  the  sufferings  of  the
 entire  country  and  the  regions  during  the  last
 so  many  thousands  of  years.  So,  it  symbolises
 our  own  spirit,  our  spirit  of  how  the  whole

 countrymen  are  upited  and  integrated.
 Therefore,  on  these  symbols,  there  is  no

 question  of  any  compromise.

 Here,  ।  think,  the  whole  matter  is  sub

 judice  recently.  And  we  have  expressed  our

 opinion  that  we  do  not  agree  with  the  judge-
 ment  of  the  Supreme  Court.  ।  think,  that
 is  final  And  against  this  controversial

 judgement,  the  Attornery  General  of  India
 and  three  others  bave  filed  a  writ  petition  in
 the  form  of  mandamus  in  the  Supreme  court
 for  review  of  its  decision  by  a  jJarger  Bench

 consisting  of  nat  less  than  5  judges  because
 it  has  been  felt  that  these  judgements  would
 have  wider  repercussions  prejudical  to  the

 unity  and  integrity  of  India  Its  decision  is
 awaited  and  I  hope  perhaps  on  the  28th  of
 this  month,  the  case  is  coming  for  bearing.
 Let  us  wait  till  that  time  and  I  hope  every-

 thing  good  will  come  out  of  it  because  the
 nation’s  sentiment  has  been  expressed  and

 everybody  knows  what  are  the  feelings  of  the
 whole  nation  on  this  kind  of  incident.  And
 we  have  strong  views  already.  As  Mr.

 Nanje  Gowda  and  other  Members  have

 suggested,  supposing  after  the  judgement  is
 issued  we  find  there  is.  some  lacuna  some-

 where,  well  the  Governthent  is  fully,  seriously
 concerned  about  this  matter  because  there
 can  be  no  compromise  as  the  Prime  Minister
 has  said  and  33  all  the  Members  have  said.
 Therefore,  whatever  stringent  measurea  are

 thought  of,  possibly  they  can  be  thought  of
 after  the  judgement.  Now  the  desire  of  the

 House  has  to  be  carried  out  Jf  any  Member
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 thinks  that  we  are  going  to  compromise  on
 this  question,  it  ig  not  correct.  Now,  here,
 I  must  also  mention  that  on  this  type  of
 incident,  we  should  not  think  of  only  having
 stringent  measure  by  which  we  shall  have  to
 check  up  this  kind  of  thing  There  isa
 section  of  people  who  are  attacking  more
 and  more  the  integrity  and  unity  of  India
 and  the  democratic  way  of  life  that  we  have
 cherished  for  so  many  years.  1  am  reminded

 Of  the  great  poet,  Robert  Frost  who  has
 sald,  ‘‘Two  ways  lead  to  the  road.  1  took
 the  road  less-travelled  by  and  that  makes
 all  the  difference.*  There  are  countries  in
 the  world  who  have  accepted  socialism  as
 their  objectives  but  there  are  countries  in  the
 world  who  have  not  accepted  democratic  way
 of  life  or  parliamentary  democracy  to
 achieve  that  objective.  But,  Sir,  there  are
 countries  who  have  accepted  parliamentary
 democracy  as  a  way  of  life  but  they  have  not
 accepted  socialism  as  their  way  Therefore,
 Madam,  there  are  two  ways  to  the  road.  Alt
 the  countries  have  travelled  either  one  way
 or  the  other  which  is  more-travelled  by.
 But  India  has  travelled  a  road  which  is  less-
 travelled  by.  We  have  accepted  parliamentary
 democracy  asa  way  of  life  and  we  have
 accepted  socialism  as  our  objective.  Therefore,
 this  parliamentary  democracy  or  democrative
 way  of  life  stays  and  it  will  stay,  whatever
 attacks  it  faces.  1  am  reminded  of  the  great
 saint  of  your  South,  Sathya  Sai  Baba.  1
 hope  I  have  not  become  his  spiritual.  Some

 American  correspondent  asks,  Sai  Baba,  who
 -  not  a  politician,  He  asked,  “Can  India

 survive  through  this  turmoil?"  Thovgh  he
 is

 क
 not  a  politician,  as  a  spiritualist,  he

 said  :

 “India  bas  6,000  years  old  history.
 As  long  as  the  Himalayas  stand  there,
 as  long  as  the  snow  falls  over  the
 Himalayas,  as  long  as  snow  melts
 over  the  Himalayas  and  flow  into  the
 Ganges  and  as  long  asthe  Ganges  is
 pot  dried  up,  ‘he  civilisation  and
 culture  of  India  will  remain  immortal.
 Nobody  can  ever  destroy  this  country."

 That  is  the  spirit  of  our  culture.  That  is  the
 spirit  of  our  civilisation  and  that  is  the  spirit
 in  which  Shri  Bhagat  Singh  died.  That  is  the
 spirit  in  which  many  thousands  of  people
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 have  faced  gallows  to  kesp  the  Honour  of
 this  country.

 Do  you  think  that  any  individual  in  any
 part  of  the  country  can  dishonour  this  4ag
 and  emblem  and  that  we  shall  tolerate  it  7
 It  cannot  be  because  it  comes  out  of  our
 blood.  Therefore,  we  are  very  much  attached
 to  Honour  the  national  symbol.

 With  these  words,  |  must  appeal  to  Shri
 H_  N.  Nanje  Gowda  because  you  have  high-
 lighted  the  feelings  of  this  House  and  the

 country,  :  must  appeal  to  you,  kindly  to
 withdraw  this  Bill,  because  immediately  the

 judgment  is  known  to  us,  whatever  difficulty
 is  there,  it  has  to  be  overcome  and  agaia  it
 has  to  come  to  the  House,  Therefore,  I  appeal
 to  you  kindly  to  withdraw  the  Bill

 SHR!  H.  N.  NANJE  GOWDA:  1  am
 thankfull  to  the  Minister.  He  has  agreed
 with  the  views  of  all  Members.  But  one

 thing  which  worries  me  is,  we  have  elected

 representatives  who  are  dishonovring  our
 national  symbols,  particularly.  I  would  like
 to  know  whether  Government  is  going  to

 bring  any  measures  to  rob  them  of  their

 citizensh'p  because  ag  representatives  of

 people,  they  owe  a  moral  responsibility  to

 give a  lead  to  others.  If  they  dishonour,
 where  is  the  end  ?  If  you  do  not  have  any
 provision  to  bring  them  to  book,  then  it  will
 be  very  difficult.

 1  would  like  to  submit,  unfortunately
 though  the  provision  is  there,  limited  pro-
 vision  to  punish  the  offenders  under  this

 Act,  I  have  not  come  across  even  a  single
 case  where  one  is  booked  and  prosecuted  in
 this  country  and  even  after  40  years  of

 independence,  these  offences  are  being  com-
 mitted.  Our  national  Honour  is  humiliated,
 disrespected,  Our  Constitution  and  Our
 national  flag  are  burnt.  Our  national
 anthem  is  not  sung.  They  show  it  disrespect,
 But  not  even  on  a  single  occasiou,  anybody
 was  booked  for  this  offence,  They  want  to

 implement  the  provisions  of  this  Bill  ina
 casual  way.  I  do  not  know  why  they  take
 it  so  lightly.  They  do  not  have  ss  much
 reverence  as  they  should  have  implementiog
 this  law.  I  would  like  to  know  from  the
 Hon.  Minister  whether  Government  would
 consider  seriously  to  implement  the  provisions
 of  this  Bill  and  bring  in  a  provision  where
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 if  elected  representatives  commit  any  offence,
 they  must  be  removed  from  membership  and
 their  citizenship  should  be  scrapped,

 SHRI  CHINTAMANI  PANIGRAHI :  ।
 am  happy  that  Sbri  H.  ।.  Nanje  Gowda

 brought  forward  one  more  remark  that  the
 other  Members  have  not  meationed,  During
 the  last  six  months,  under  this  Act,  seven

 persons  were  arrested  and  charge-sheeted
 and  in  nine  states,  we  wanted  to  collect
 information  but,  nine  states  have  reported
 that  no  such  incidents  have  taken  place.
 From  this,  it  is  very  much  visible  and  1  can
 also  inform  you  that  we  are  taking  serious
 action  in  this  matter  and  wherever  such  vio-
 lations  have  taken  place,  serious  action  is

 being  taken

 SHRI  न.  N.  NANJE  GOWDA:  What
 about  removal  of  memrership  of  elected

 representatives  if  they  commit  this  offence  ?

 SHRI  CHINTAMANI  PANIGRAHI:
 You  must  be  aware  that,  of  late,
 the  entire  nation  is  rising  up  against  this
 kind  of  offence,  Somebody  wanted  that  we
 should  boycott  the  Republic  Day  but  the
 whole  nation  came  up  against  it  and  the  man
 who  wanted  to  boycott  gave  up  his  slogans
 Our  people  in  large  majority  are  coming
 forward  to  defend  the  integrity  and  Honour
 of  the  country.  This  is  a  unique  thing.
 Mass  awakening  is  coming  up.  Once  this
 mass  awakening  is  there,  it  is  reflected  in
 the  House.  And  once  it  is  reflected  in  the
 House,  then  any  member  who  violates  this
 kind  of  thing,  you  can  understand  the  House
 will  decide  something  and  it  will  be  done.  If
 the  House  decides  to  do  something,  it  will
 be  done.  There  is  nothing  to  prevent
 this,

 SHRI  H,  -.  NANJE  GOWDA:  I  beg
 to  move  for  leave  to  withdraw  the  Bill  to
 amend  the  Prevention  of  Insults  to  National
 Honour  Act,  1971.

 MR.  CHAIRMAN  :  The  question  is  :

 **That  leave  be  granted  to  withdraw
 the  Bill  to  amend  the  Prevention  of
 Insults  to  National  Honour  Act,
 1971."

 The  motion  was  adopted

 Biil,  86

 SHRI  H.N.  NANJE  GOWDA: I
 withdraw  the  Bill.

 17  36  hrs,

 CONSTITUTION  (AMENDMENT)
 BILL,  1986

 (Amendment  of  article  315)

 MR.  CHAIRMAN  :  Now,  we  take  up
 the  next  item.  Mr.  Shantaram,  Naik.

 SHRI  SHANTARAM  NAIK  (Panaji)  :  I

 beg  to  move®  :

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration’’.

 We  have  now  24  States  and  seven  Union

 Territories.  When  we  enacted  the  Constitu-

 tion,  subsequently  we  have  carried  out

 amendments  to  the  Constitution  and  we  have

 this  short  of  two-tier  structure  whereby  we

 have  States  and  Union  Territories.  Now,
 two  of  the  Union  Territories  out  of  the  9

 Union  Territories  have  been  granted  State-

 hood.  It  is  a  very  welcome  measure.  But

 these  Union  Territories  were  created  with  the

 aim  that  they  should  be  looked  after  better.

 The  Central  Government,  in  a  way,  wanted

 to  give  them  a  better  status  and  better

 financing.  But  in  practice,  in  some  aspects,
 the  Union  Tertitories  stand  relegated  toa

 backward  position  If  wesee  the  Constitu-

 tion  itself,  we  find  that  Article  1  of  the

 Constitution  says—I  may  draw  the  attention

 of  the  Hon.  Law  Minister  whois  also

 present  here  now  to  this  Clause-—  Article  1,
 Sub-  Clause  (1)  says  :

 “India,  that  is  Bharat,  shall  be  a

 Union  of  States”.

 There  are  definitions  which  say  that  the

 ‘States’  include  the  Union  Territories.

 Somehow,  we  get  an  impression  that  Union

 Tarritories  are  treated  apart  from  the  States.

 Even  in  the  very  first  Clause  of  the  Constitu-

 tion  of  India  which  says:  “India.  that  is

 Bharat,  shall  be  a  Union  of  States’.  What

 *Moved  with  the  recommendation  of  the

 President,


